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Central Administrative Tribunal, Allashabad.
: CIRCUIT BENCH, LUCKNOA,

Registration 0.A,No, 285 of 1989 (L)

K.L,.Chopra eoee Applicant
" Vs
Union of India and others e... Respondents.

Hon, D.K.Agrawal,JdM
Hon. P.S.Habecb Mohammad, AM

( By Hon. D.K.Agrawal,JM)

The abovenamed Applicant has approached us
u/s.19 of the Administrative Tribunals Act XIII of
1985 for issue of writ of certiorari to quash the
order dated 6th Oct. 1989 (Annexure A-l) passed by
GarriSOn Engineer, Bast, Lucknow- Respondent no,.3
by which the Applicant has been transferred and
directed to join staff duty in the office of CWE(P)

Lucknow,

2, Briefly, the facts are that the Applicant was \
appointed-as Sub Overseer in the department of Military X
Engineering Services in the year 1958 and subsequently
promoted to the cadre of Superintendent B/R Grade II

and cogtinues to hold the same post. The Aoplicant's
grievance is that he has been unfairly treated inasmuch
as, on the one hand the department has held that
departmental prgmoteeS»from the post of Sub Overseer

to the post of Superintendént B/R Grade 11 are more
suitable for executive duty rather than staff duty and
on the same analogy, directed the posting of G.P,Pande
on executive duty, on the other hand, the Applicant has
been discriminated. His representation dated 12.6.1989
has been rejected vide order dated 5.10.1989 without
assigning any reason. Reférence has also been made to

- -




2.

para 5-A of the policy framed by the department for the
posting of Superintendent B/R Gr,II which lays dewn that
they should be posted from one division to another division
or from one sub-division to another sub-division. The
Applicant has further stated in para 11 of his rejoinder

that he has no objection to his transfer in accordance with

the policy to any other division or sub-division but he

should not be posted on staff duty because the department
has already held in the case of G.P.Pande that departmental
post of

promotees from the post of Sub-Overseer to the

Supérintendent B/R Gr.II are more suitable £for posting on

executive duty,

3. The Respondents have denied the contention of the

Applicant, Their contention is that the Applicant has already
been posted on executive duty for about 3-4 years and,

therefore, he has been shifted to staff duty.

4, He héve heard learhed counsel for the parties and .
perused original record as well, We are of opinion that the \\
case.can-be finally disposed of, It nmed not be made to
lingef Oon any more. It>is true that the guidelines for
transfers are not mandatory bhut the policy of posting stands
on a different footing. The policy of transfer and posting
~as framed by the deparbment has been filed as Annexure A-~4,
A perdsal of paras 5-A and 5-B thereof indicates that
Superintendent B/R Gr,II are to be posted from one division
to anpther division or one subediviSion to another sub-
division while Superintendent B/R Gr,I are to be posted to
exécutive or staff duty or vice-versa. This is the main
sheet| anchor of the Applicant. We are constrained to observe
that the Respondents have not brought on record any instance
where a Sub Overseer promoted departmentally to the post of

intendent B/R,Gr.II has been posted on staff duty. The

Supern




3.
1
annexure A-5 ig an order of the department itself which ‘
mentions that Superintendent B/R Gr,II promoted from the L

post of Sub-Overseer are more suitable for executive

duty rather than staff duty. The said letter was issued i
while posting B.P.Pandey on executive duty. The question,
therefore, is as to why the Applicant has not been treated

at par with G.P.Pandey. We are of opinion that the

department should have stated specifically reasons while
rejecting his representation dated 12.6.1989., The often
quoted maxim that "Justice should not oniy be done but

shown to have been done" is equally applicable on adminis-
The administrative oxders shouid not l

trative actions.
only be fairly passed but shown to have been fairly passed.

Wie are unable to f£ind any reason as to why a distinction

has been made in the case of the Applicant in the instant ‘
case., If the department has been consistently £ollowing

the policy of posting departmental promotees on executive
duty, we feel that the Applicant is entitled to the same -

treatment, more particularly when the Applicant has no .

objection to his transfer from one division to another

division or from one sub-division to anothsr sub-division,
We would not like to interfere with the discretion of the
competant authority as regards the transfer of the
Applicant but we are inclinéd to direct the Respondents
to give the Applicant a posting on executive duty.

5 ° The Application is accordingly allowed partly
: > Y .

The Respondents T
PONGENTS are direptad
1eCtg] f

>
e o
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- mentions that Superintendent B/R Gr,II promoted from the

‘3.

annexure A-~5 ig an order of the department itself which

post of Sub-0Overseer are more suitable for executive

duty rather than staff duty. The said letter was issued
while posting G.P.Pandey on executive duty. The cuestion,
therefore, is as to why the'Applicant has not been treated
at par with G.P.Pandey. We are of opinion that the
department should have stated specifically reasons while
rejecting his representation dated 12,6.1989, The often
quoted maxim that "Justice should not only be done but
shown to have been done" is equally applicable on adminis-
trative actions. The administrative orders shouid not
only be fairly passed but shown to have been fairly passed.
We are unable to find any reason as to why a distinction
has been made in the case of the Applicant in the instant
Case. II the department has been consistently Following
the policy of posting departmental promotees on executive
duty, we feel that the Applicant is entitled to the same .,
treatment, more particularly when the Applicant has no \
objection to his transfer from one division to another
division or from one sub-division to another sub-division.
We would not like to interfere with the discretion of the
competant authority as regards the transfer of the

Applicant but we are inclined to direct the Respondents

P S

to give the Applicant a posting on executive duty.
5.,  The Application is aécordingly allowed partly.
The Respondents are directed to post the Applicant on
executive duty in any division or sub-division which

they consider proper, The parties are left to bear their

Tk el
- 9.y Sh.
MEMBER (J)

Dateds Aprid 1990
kkb.
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KOL. @hOpra

terececes s Applicant
Versus
Union of India cnd 0 U’lOI‘S thleeeoaacnans Respondents
\ L N’D E X
e m e e e Lol
>Lle Mo Description of documents .Pagés |
relled upon o ~ from To
| COMPILATION NO. 1
1= Application _ _ 1 -9
D~ - Amexure No.A-1 (Copy of jo kU
T G.E.(East) Letter No.1472/ -
203/E-1 dated 6.10,1989
issued by Respondent No.3.
| | 12 Kk /
5= ~ Annexure No.4-1/1, (Copy of 3
| £B CC LKQ Letter lo. 901250/
1/70/251/E1¢/ (1) dated 7.6.1989
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- Affidavit | 1y s 18
5o Vakalatnema - /K
-
Lucknow

Dated:16.10.1989.

($.C. Gulati)advocate
Counsel for the Applicant.
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_‘\ BEFORE THE CENTRAL, AWINISTRATIVE TRIB_UNALN
4 S 5 LUCKNOW BENCH, LUCKNOW.

. Zppln. Mo, 2285 of 1989 (’L) | %7‘/

1 Kishan 1,al Chopra, aged aout 51 years, son of

¥ | Shﬁ Bishambhar Das Chopra, reéident of Sector 'D',

5 - : Cc-9., Kanpur Road Scheme, LDA Colony, i;ucknow -
(presently working in the Office of Garrison Engineer

(East) , Rani Laxmi Bai Marg, Lucknow Cantt.
‘ cee applicant

versus

i. Union of India, through its Secretary, —
Ministry of Defence, Engineer-in-chief Branch,
Army Headquarters, New Delhi,

\Sg - 2, Chief Engineer, Head Qrs., Central Command,
‘ T,ucknow Cantt,

. : , 3. The Ga:rison. Engineer (East), 4, Rani 'Laxmi Bai
6 1 Marg, Lucknow Cantt,

oo LK RespondentS.

APPiIC&TION UNDER SECTION 19 OF THE

 ADMINISTRATIVE TRIBUNZI, ACT, 1985.
e o e v v ek W oo 3 o o o o e R v v Ve U e e e e e R o

The Hon'ble Cchairman an}dvthe Judicial Members Tribunal.
The hurble applicant most respectfully showeth

contd. .2
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| AETAILS OF -PPPLI CATISY 2./
d o fy DARDCLLARS SF~ CRAER AES NST \wist/Chr WEPLICHT 53¢ 1S DAY
1. That the instant application is directed agairst
the arbitrary order vide letter No. 1472/203/E-1
dated 6th October, 1989 of Garrison Engineer (East),
f,ucknow respondent No. 3, by which he has been
transferred and diifected. to join staff duty in the
office CWE (P) . Lucknow. True copy of which is filed
as ANNEXURE NO. A-l1 to this application.
Ty a 2. That the said transfer order dated 6.10.1989 =
\ f | (ANNEXURE NO. &-1) has been issued under the authority
of Respondent No. 2 vide letter No. CE CC LKO.L etter
No. 901256/1/'10/253/5:10/(1) dated 7th June, 1989.
True copy of which is filed as ANNEXURE NO.a-1/1 to
£his application.
. TERISAICHIGN ofF THE TRIBUNAL
3. That the applicant declares that the subject matter
of the orders against which he isseeking remedies
\}«. : | is within jurisdiction of this Hon'ble Tribunal.
| & [ inrratier
p 4, That the applicant further declares that the
| application is within the limitation period pres-
cribed in Section 21 of the administrative Tribunal
aAct, 1985,
Fhcrs o R THE C)‘r?&_
That the facts giving rise to the instant application

are as under g

That the gpplicant has been appointed on the post

of sub-Overseer in the department of Military
Engineering Services under the respondents in the

year 1958 and subsdquently promoted in the cadre of

0.03
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8.

9.

Superintendent B/R Grade II and is continuing on the

said post in the office of Respondent No. 3.

That the applicant aggrieved against the said order

of posting, wrongfully over-ruling the policy of
posting on the tirn over basis framed by respondent
No. I, the applicant filed representation on 12th June,
1989 mentioning all facts therein. The true copy of
the said representation is being annexed as ANNEXURE

No. A-2 with this spplication;

That the Respondent No.” 2 has failed to coni}ﬁer the
salid representation of the applicant and the same

has been rejected without assigning any reasons, what-
soever. The True copy of the said order dated 5.10.1989
communicated by the Respondent No. 3 is being filed

herewith as ANNEXURE NO. a-3 to this application.

That the policy of posting on turn-over basis has been
framed by ReSpondént No. I vide letter No.79040/EIC(1)
dated 30.12.1983. According to the said policy, the

transfer shall be made in the following manner as men-

tioned in paragraph 4 and 5 (a), (b) s

"4, The staff employed on executive duties or where
financial dealings and contacts with the public
could be made, the turnover should however, be
carried out. No person should be allowed to hold
a particular sensitive appointment for a period of
more than 3 to 4 years. It will be ensured that
perso’nnei posted to outstations are not due for post-
ing to tenure station and they are also the senior-
most in the stations.

0.04
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10.

11.

5. adjust ments within the same station can be
ordered by the CE Command CE Zone/CWE(Highest
officer in the station). But the command CE
will order postings outside the station. The
following guidelines are suiggested s

a8) Gde IIs should be formed over from one
Division to another Division within the
same station. If that is not possible
because there is only one pivision in that
station, they should be transferred from
one sub-divi ion to another sub-division
in case of B/R Gde IIs and from one station
to another section for SupersXk/  Gde.II
and F.M, Gde II by the GE.

by Gde Is should be turned over from Executive

to Staff and vice~versa ﬂshould be -
g/div%fion . .
moved from one/statioh to another division,

In case there is only one Division in station
they shall be transferred to another station."

The true copy of the said letter 'E-in-C's Branch,

2HQ, New Delhi letter No. 79040/EIC(I) dated 30.12.83

is being annexed as ANNEXURE NO. A-4 to this application.
That acting in accordance withthe policy laid down

vidé Annexure No. A=-4 the respondent No. 2 has éonfirmed
the transfer order of $hri anand prakash and Sri G.p.
?andey. The sitnation of the applicant is also similar
to that of .Shri G,P, Pandey, who has been held Department
promotees from Sub-Overseer to Superintendent B/R II

are more suitable for executive duties rather than

staff daties..

That the applicant is B/R Grade II and the staff duty

as per the said policy is meant for Grade I only, hence

...5
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. the said order of posting of the applicant is
illegal and arbitrary and against the Policy of

respondent No. I.

12, ‘That the applicant was posted on turnbver basis to
AGE B/R 1I sub-Division, Lucknow on 7.5.1987 by the
49/7%3%885 Nbg 2. hence the posting of applicant has
completed the period of two years only on turn-over

e | basis is also illegal and arbitrary and against the

e

policy of Respondent No. I.

i3. That as per Policy of the Respondent Noe. I ANNEXURE

i 'Noe A-% 5 only Grade 1 can»be transferred from
| - executive to staff duty. The applicant being grade
II he is not liable to be transferred to Staff duty
| - as has been done vide impugned orders dated 7.6.1989
| ANNEXURE NO. A-1/1, and dated 6.101989 ANNEXURE No.

S - A=I.
>\7 !

14. That the applicantvis also department proﬁotee,frgmv
Sub-Overseer Ndn—Technical to B/R Gre. II and he has
not completed the period of four years as per Policy
hence the applicant's posting on turn-over basis

is illegal and against the said policy of Respondent

No. I and are liable to be set aside.

15. That inspite of the aforesaid facts, the Respondent
No. 2 has posted the applicant against the Policy
and directed to the respondent No. 3 to relie§e him
from his duty by 16th October, 1989,

} ‘ » 00-6
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16. That the abovesaid action of the Respondent No. 2

posting the Applicant on turn-over basis is totally

arbitrary, illegal and liable to be set aside.

17. That the similar case has been considered itself
by the Respondent No. 2 vide their letter Ko.$01250/
1/10/165/E1C(I) dated 2nd August, 1988 end the Policy .
as ANNEXURE NO. A-4 has been given effect too, while
in the case of applicant it is being violated arbi-

%~ ; trary. (True copy of the_sa;d order is being filed

| | as ANNEXURE NO. A-5 to this application) .

18. That the appiicant having no other efficacious and
alternative remedy available to him, now beg to file"
the inetant applicationron the following amongst
other grounds; |

§ RETALLS o F 74#E REMENSS ExHAuSTED

19. That the applicant declares as there is no remedies
available under the Service Rules and the applicant's
representation dated 12th June, 1989 - Annexure NO.A=2
has been rejected vide impugned order dated 5.1041989-

(Annexure Ne. +A=3)

4- g MO c\mc LY FILEN OR Prdifg
MGTIERS 20T fROYs Ly FILEN O8R JRR
That the applicant further deciares that he has pyy

not previously filed any application, wr it-petition or
suit regarding the matter in respect of which this

applicatian has been made, before any Court or any

othertauthoritonf any other Bench of the Tribunal
not any such application, writ-petition or suit is

pending before any of them.

contde .7
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7.
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% e mouwns

Because the impugned transfer order dated 7th

" June, 1989 and 6th October, 1989 - Annexure Nos.

A-1/1 and a-1 are illegal, arbitrary and against |
the policy laid down vide ANNEXURE NO. A-4 of the

Respondent No. I.

Because the applicant has not completed four years
périod at the present posting hence in view of the
paragraph-4 of Policy (Annexure No. A-4), the appli-
cant’ cannot be transferred and the impugned Transfer
order dated 7.6.,1989- Annexure No. A-1 is arbitrary

and liable to be set aside;

Because the applicant is a promotee B&R Grade 1I,
hence he cannot be transferred on staff Duty in
viclation of paragraph 5(b) of the Policy (Annexure
No. a-4) and the'impugnea order dated 7.6.1989 .-
(Annexure No. A=-1/1) passed by respondent No. 2 is
illegal, arbitrary and liable to be set aside;

Because the respondent No. 2 has illegally rejected
the representation dated 12th June, 1989 (Annexure
No. a-2) of the Applicant without assigning any
reason vide order dated 5.10.1989 (Annexure a-3),
hence the said order is illegal, arbitrary against

the principle of natural justice;

Because the transfer order dt.'7.6.1989(Anne8ure
No. A-1/1) passed by Respondent Noe.2 is liable to

be set aside.
' ¢ 8



i)

ii)

iii)

3

§ BEIIEF S Gy

WHEREFORE, the applicant most humbly and respect-
fully prays for the following reliefs s

THAT the Transfer order/letter No. 1472/203/E-1
dated 6th October, 1989 (Annexure No. A-1 ) issued
by respondent No. 3 on thé basis of authority con-
tained in Letter No. 901250/1/Lko/251/E=I-C(I)
dated 7.6.1989 (Annexure No. A-1/1) issued by’
respondent No. 2 may please be set aside being

illegel, arbitrary and against the policy.

That any other appropriate order or direction
which the facts and circumstances of the case may

admit, be also issued or passed.

That cost of the application be also awarded to the

applicant.

(). . INTERIM RELIEF

Pending decision.of thé ;pplication. the applicant
prays that the operation of Transfer order dated
601041989 passed by the respondent No. 3 (Annexure
No. A-I) on the basis of authority contained in -
lettéer No. 901250/1/T0/251/EIC/(I) dated 7.6.1989

passed by respondent No. 2 (Annexure No. A-1/1) may
please be stayed.

Postal order of R« 50/- onlybearing No. 839202
dated 13.10.89 is filed with this application.

contdee 9
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3.

4.

5.
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LIST OF EHCLOSURES "

Ccopy Of GeE. (East) letter No.1472/203/E-1 dated
6th October, 1989 issued by respondent No. 3.

copy of C.E. C.C« LKO. Letter No. 901250/1/TO/
251//EIC/(I) dated 7.6.1989 issued by respondent

NO. 20

- copy of Representation filed by the applicant dated

12th June, 1989.

copy of rejection of representation order dated 5th
October, 1989 of respondent Noe. 2.

Policy letter N¢g. dated 30.12.1983 issued respondent

Noes 1o

Copy of letter dated 2.8.1988 issued by respondent

NO+ 2.

VERIFICATION

I, Kishan Lal Chopra, S/o shri B.D. Chopra, aged
about 52 years, working as B/R Grade II in the office
of G.E.(East),Lucknow # Cantt. resident of sector 'D',
c-9,Kanpur Road, LDA Colony, Lucknow, dc hereby verify
that the contents of paragraphs / to /i* are true to
! I~ oDe

my personal knowledge and those of paragraphs ,{ to
are believed by me to be true on legal advice and that

I have not suppressed any material fact.

Lucknow; v
October /6 +1989

Applicant.

COUNSE mecmr.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, TLUCKNOW.

Appln. No. of 1989

Mr. K.%. Chopra ouo applicant.

vrs,

Union of India and Others. cos Respondents,

ANNEXURE NO. A~/

/b

>



- oacle Ml 2640 . L Garnisom Eng'ineen'(Eash)
' e o " - Lucknow. = 226002

[ 4

a7z T02 ym1. oy - oGtaa . ‘- |
" MES~442056. Lo I '« \
Supdty B/R Gde: I1I. o
‘ (ThrOUgh AGE B/R- I Sub.Div)

V-SFER ON_TURN OVER 'BAS

IS You are hereby’ permanently transferred to CWE(P) Lucknow im tlge:
mterest .of state, )

. huth s CE CC Lko let’cexr No 901250/1/‘1‘0/251/EIC(I)
o, datecm 07 Jun 89.

2. You wilL be releived of your dutiea on. 16 Oct 89 (A/N) by thia ,

off‘&ca and report, to your new fonmation immediately. -

' 3% No TA/m is admissible. A

, A. You. will. submit. the followmg before; you leave., this office.
(a.) Clearance. Certifica.te. .’ () | Departyre: Reports ‘
(o) CGHS Card: .. =~ ° (a) Pt Identity cardi - |

5¢ It will be noted: that your pay and allowances for ‘the month of

Nov 89 and onward will be. claimed by youn new formatiom only aftex
) you report -there physioally i‘or dutyy. R L o

i : - -
o
0

s
e

LT (Rxchhabm_

o I - o Ma;)on
Loy A B Garmson E}ngineer
- D_j;StribULlOuL ' S e _ .
AR R . ‘
L3, CWE (P) Lucknow .Pay ‘and allowences of above. named individual
" 4, CDA CC Lucknow -~ has. been claimed upto Oct 89 at the. following
g.'_' 828 21}_}% e . rates i-
B L o ‘ :
.o BéPag,
70 E"‘1‘ Pay . . ey
9 - E=1(Con) a A ' %357 5% 5557
‘9. Documents Ak yctio
| - %ﬁo 151345, Sub: @ s 500.00 PM, .
L .~ - . CGEIS & 20/- PM, - X
CGHS ks 3/~ PM | .

 Date. of: Birth ~. 13-4' 38
pPate. of next.increment. -~ 01,10.90
Casual Leave. Balanoe - 12 days.
‘RH Balance: - 2 daya

!
*bsw/ -,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNO W.

Appln. No. . ~ of 1989

Mr. K.TJ. Chopra LIE Y : ApplicantQ

vrs,

Union of India and Others. .o Respondents,

ANNEXURE NO. A- ///

e

e
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o VERIFICATION

I, Kishan hal'chepra, the deponent do hereby verify
that the contents of paragraphs 1 to 3 of this affi-
davit are true to my personal kncwledge. No part of

it is false and nothing material fact has been concealed

signed and verified this /{ th day of october, 1989

=g80 help me God.

at Lucknow.

AXN LAL CHOFPRA)
_Deponent.

I identify the deponent, who is personally
known to me and who has signed this affidavit

before me.

: Lucknow; 2
Sy |
* . October |{f ,1989
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¢ BEFORE THE CENTRAL ADNINISTRATIVE TRIBUNAL, -~ 9(
LUCKEOW BENCH, LUCKNOW.
A}_:;pln. No. @‘E% of ‘19'é9»‘
I{. L. C}.’lopra ) . [ N B c‘ € 4 e u‘ @ ? LI ) ej‘\,pIJl-LC‘C)I}.t
Versus |
\r Union of .mdle and others seevsvieniiecnnoessn Respondents
L . INDEX
%1.No. . Description of documents Pages
relied upon , - - From To

W G E® e e W mm G G W G e Sme  SRe M W M e e B e b Gw W mm Ye  tee Gms e e

COMPILATION NO,2

1= Annexure No.A~2 (Copy of /%3
' Representation filed by the
applicant dated 1206-1989.

2= : AmexureNo.A~3 (Copy of j{ ~ o)

“Rejection of Representation ™ .

. Order dated 5.10.1989 of '
Respondent No.2. -

3= Armexure No.4~4 (Policy letter 6 A 8
. [ N0.79040/EIC(I) dated 30.12.1983
1ssued by the Responde:nt Nno. 1)

4e o Anne:\ure NO'.A -5 (Copy of letter Q i /a
' dated 2.8.1988 1osued by the
Respondent No.2.

- em TR ma ew  em  em  em wm em b wm e Dw  swr e e e em e Me e N

Lucknows

Da‘ted: 1601001989' :
S (5.C.Gulatidadvocate
Cournigel for the Applicant
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BEFORE THE ‘CENTRAL ADMINISTRATIVE TRIBUNAL,,

LUCKNOW B ENCH, LUCKNO W.

Appln. No. = o of 1989 :

Mr. K.%. Chopra ... f
I
Vrs,_
- Union of India and Others, . os

AWEWRE No. X >4

]

o

i -
applicant,

|

Responder ts,
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e . Supdt B/R @de II
' 0ffice of GE (Im8t) X
, Luciknov «226032 A

.‘4,,. \
The (hief Englneer - ‘

Neadmarters Central Gymudn
Iucinov «2260%R .

Treugh s Proper chamnel
m. L,

I am Shecimd to noV about my posting from GE (East)
Ludmow to CWE (P) LucinoW orderod on turnover basis vide
your HQ letter No 901250/1/71/261/KIXI) dated 07 Jun 89T .
feel that my turn over post £ 18 not in confirmity with the
existing policy on postings/transfers as 1214 down in Beine
C's Branch, Army Neadquarters letter No 79040/RIC dated
39 Dec 83, In this context I put forvard the follewing

faets for ysur kind cansiderd tiens -

(a) On complatien of uy tenure at hard/tenure statieny
vix Talwshat, I was posted to GE (BA8t) Lucknew.

(») on resuming my aity, I vas posted as g 'T in
GE ( BRs{g) LuocimeV for. threo months .

(c) T™ereafter I vas shifted to AGE B/RI Sub Division
(undsr GE (Emst) LuckaoV¥/in 1981),

(d) Ater that CECC vide their letter No 901250/L/

Turnover/463/KI ((I) dated 156 May 87 erdsred my pes ting

on the turnever Basis to ME MES Bakshi-XaeTalab under
~ GEB (Wt) ILucinew, ...

(e) Since Balkshi-Ka-Talab 1% an out 8 tation andlvas
Not the longest stayeo &t Lucknov 8tatien, my pos ting
vVas revieved and I was posted to GE (We8t) Luclnew

vide CECC letter Ne 911280/1/Murmover 454/RT (1)
dated 19 May 87, o

(f) Finally my poS ting on turnever basis was made t»
AGE B/RII sub Divisien (under GE (ERst) Lucknew)
vide CRCC letter Ne 90125%/1/Nurnever /i /BT XI)
dited 03 Jul 87feason West known to yeur of fioce.

() Nov again ay PoSting on tum over wasis has ween
ordered from GE (East) Lucknow to CWE (P) Lucknew

vide your Hq No 901250/1/19/251/17‘10(1) dated 07 Jud:89
vies @iri mand Prakashy supdt B/R gde IT. /18 being

(h) ghri Anand Prakash, supdt B/R Gde II, vhe{turn.gver
8erving in that of fice from

d enly one ysar en the s taf
appointment Before his pos ting to Cuk (P) Luclmoli;f

sirl pnand Prakash had boen 8 erving en the Exe
utive
dities for about 4 years, lie boing & diregt recruit
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.BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, TLUCKNO W.

Appln. No. | " of 1989

Mrt KoTJo Chopra * e 0 Applicanto

i

Union of India an'd,others. cee RéSpondent:s.

|
ANNEXURE NO. ;% 3 | | ,
. , : H ‘ ] : | . i
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNO W,

Appln. No. of 1989
|
. . ] | . .
- Mr. K.1,, Chopra .o applicant.
vrs,
: Unioﬁv of India and Others. veo Respondents.
ANN EXURE NO. (%‘“4/
|
1
|
.
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v BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH, LUCKNO W.
°  Appln. No. of 1989
\ ;

Mr. K.v. chopra ver ~ Applicant.

> , . vrs, ' | {

3 : - Union of India and ‘Oth,ers.'- . 'ReSponderlts.}

{

ANNEXURE NO. w4 |
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to holg a Sensitive appeintment for Lore then 7 0 7 vears,

4T

(b) a:.:hr'i :Ji: i"auC V48

- - .. i
© rromoted to Luidi /R II froo Sub '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW 42? ¥

C.M, @pplication
in Re: OA No.285 of 89

K.L. Chopra ©v.s Applicant
g
Union of India and others <+« Respondents,
APPLICATION,

The Respondents above named begs to submit

as under:-

1. That the facts;_réasons stated in the
accompanying reply, it is expedient in the

inteiest of justice and most humbly requested that the
application as well as prayer for interim relief

may.kindly'be rejected,

FRA Y'E'R;

- Wherefore it is most respectfully prays that

the application as well as prayer for interim relief

filed by the applicant may very kindly be rejected

in the interest of justice.

%DHABH
Addl, Standing Counsel for Central Govt
~ Counsel for Respondents,
Lucknow, - '
pated: |& oct 1989,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GIRCUIT BENCH, LUCKNOW

OJA. No. 285 of 1989

KJL.' Chopra Jo. Applicant
-s=
Union of India and others .+ Bespondents,

>

FRELIMINARY OBJECTION TO THE GRANT OF INTERIM RELIEF

L N )

The Respondents begs to submit as under:-

-1, That the applicant is not entitled to get

~interim v
any[relief for the facts and reasons given

heréin under as many of the allegations made by the
appliéant in his aﬁplication are incerrect and reply to those

allegations in short is given only at this stage}

2 That parawise reply to the contents of the

application in short is given herein under as it is not
possible te give proper reply within such short period ef
few hours,’ 1IN view of the fact that the copy of the

applicaticn was not supplied in the office of the opposite

party no.3 and only copy of the compilation no.2 je.
the copy of the enclosures was given in the office of

the Respondent no.3 along with the notice in the afternoon



y

<7

éf 17th Octobér 1689. However with the help of the Counsel

K

who received a copy of the application as well as copies of
annexures compilation 2 is being prepared and filed as the

matter is xaosmkxsd urgent and is listed for hearing

on the matter of interim relief on 18,110.89.

3. Thét the contents of para 1 to 4 of the

kX

47 Thaf in repiy to the contents of para 5 of

\

the application it is-submitted that no cause of
teo

action was has accrued afk the épplicant for

£iling the instant applicatien.

58 That the contents of paga g of the application
are not dispﬁtedf |

6. That in reply to the contnets of paras 7 & 8
of the applicatien it is submitted that the Respendents
neve;iever-ruled the policy'?@gérding posting issued by

the E-in-C's Branch, Army Headquarters and it is wrong
te allege that no such infringement was done in the case of

the épplicant? However the tbe.répresentétion of the

“applicant was considered and was not_feund fit for inter-

£-rence and hence rejected. It is pertinent te mention
that the applicant.was transferred on turn over basis

in as much as he has been transferred after 8 years

continuous service on sensitive appointient, although
INUOUS Servic® o S i




-

s -3=
' ff' he was likely to be posted after 3 te 4 years of | \\\\\\
service on sensitive paskx@ appointment to the post of %ﬁ

staff duty:

ik

78 | That iﬁ reply té the contents of para 9 of the
application it is submitted that the posting of the
applicant was done as per policy decision mentioned by the
applicant himself in para under reply, It is absoluteiy

jr, wrong that'he.haswnot posted 3 - 4 yéars on the sensitive
appbintment. That the applicant was never posted ottside
the Division within the past 8 years ie: since 1981 'a;nd he
cannot be posted on sensitive appoihtment for more than 4
years in oné division. Since the'apﬁlicéﬁ%rhas-béen po;£ed

in another divicion within the same station after 4 years

. cause , '
}f\y/ he has no right or magm of actien to challenge the same

before this Hon'ble Trikunal.

4 | 8 Tsat imgiﬂpkx the confents of para 10 of

| the application are wreng and hence denied. The Qituation
of the_a.pplic'_ant is not similar te that of Shri GP Pandey
and An;nd ﬁraka;h.' It is also ;ertinent to mention that
jt is for the Department to 9onsiéer the candidature of

_any kxsmzk persen for posfing in sensitive post or on staff

duty post and since GP Pandey who was promotted from Sub-

Overseer was found suitable for executive duty at that moment.

q
-




>V~

A

He was allowed to do the same duty frem one division to M

4

.-4-

another division but the applicant alse with regard
that considération was given executive posting for a
peri@d:of 8 years instead of 4 years. In the case

éf Shri A nand Prakash ne interférence was made by the

higher authorities on his representation. It is also
pertinentm to mention that the matter regarding
posting of particular post or the divisien is in the

lock out of the departmental competent authorities and the

Hon'ble Tribunal seldom éntertsin in such matters where

 the same are not malafides or primafacie arbitrary.

93 That in reply to the centents of para 11 eof
the applicétion it is submitted that there are many post of

staff duty for B/R GriII and the applicant has been posted

[ —

ettt

on the said post , it is wrong to allege that the staff

~ duty pest are only for Grade-I.

103 That in reply to the contents of para 12 of

the application it is submitted that the posting of the
applicant on %%5?99 to the B/RY G¥§de?II .805 Divisioni
Lucknow (umder the same Division} cannot be te£med as turn

over basis as per posting pelicy aquoted by the applicant

himself as there are number of divisions in Lucknow

- A G I ..

sich as GE(West), GE(East), GE(E&M), CWE (Project) etcs
[ Ze- gl

e e WA A T
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115 That the contents of para 13 of the

application are incerrect as stated and copy of letter
enclosed as Ann xure #-5 has wrongly been interbretted

by the applicanty

120 That in reply te the contents of para 14 of
thé application it is submitted that the Departmental -
lﬁremottee from the pest of Sub-Overseer‘te the post of B/R
G:ade-II are not always liable to be posted on sensivie
¢utyf As per poiic& and preocedure they are supposed te
be.pested at least 4 years on the sensitivé post whereas

the petitioner has been working on the sensitive appointment

for the last 8 years in the same division within the

b .

same station; As»per éxigencies of servicg or administrative
requirement even before completion of 4 years the incumbent
can be posted gnywhe;e either on the pest of the sensitive
appointment or staff duties even outside the station, -

which is particulérly mentiened in the pelicy referred to

by tﬁe applicant (para 1(b}.

134 That the contents of para 15 of the
application are wrong and hence denied and in roply

it is stated that there has not been any infringement

- of pélicy.

14% ~ That the contents of para 16 ef the application

are wrong and denied and it is submitted that the posting

. 13

of the applicant is neither arbitrery nor illegal exr
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as it is liable to be set asidey \
155 That in reply tc the contents ef‘paré 17 of

the application it is submitted that there is no

51m11ar1ty between the case of Shrl GP andey and

Anand Prakash as well as of the epmaxmtmauk applicant ]}

167 That the contenté“of“parés 18 to 20 of the

application needs no comment,’

| 17 That the grounds taken by the applicant are

not tenable in the eyes of laws as Per averements made

by the respondents in the above paragraphs in their reply.

18 ~ That tne applicant is not entltled to get any

relief either by way of interim matter or by way of final

relief,

19, That it is pertinent to mention that évery ot

_Céntral‘Government émplayee is liable to serve anywheré.

in India and as such the applicant has no claim or right to

Serve on any particular post on any particular division

and in one station only. He is liable to be transferred

- anywhere in the teritory of India?

- 203 That in vieg of the facts and circumstances

stated above, the application filed by #he applicant

as well as stay application are llable to be dismissed

with cests to the Respondents.

Garrison Engineer (East)

. (MES) Lucknow,’
Luckmew,

Dateq: \g%/ Octs 89



vd | i | Verification.
| %‘L‘S ',f_mg@- i f o7 s
/ ,’,L. '
Mﬁ‘?ﬁm“@f"@%&st)Luckﬂ@w Cantonment do

hereby verify that the contents of paragraphs 1

to 135{?‘ ®.  are true to my personal knowle dge and
}, ~ these of paragraphs [6 to (€ # A0
*7 are believed oy me to be true on legal advice and

that I have net suppressed any material fact.

GE(East} .
through W
(VK Chaudhari}

for Respondents.
Addl, Standing Counsel fer Central Govt -
}W; y Counsel for the Respond ents.

Lucknow

Dated: \B Oct; 19897
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| CIRCUIT BENCH, LUCKNOW

<

C.lM. Application

in Res: CA No. 285 of 1989,

K.L. Chopra eceses Applicant

Versus

Union of India and others =~ ...... Respondentse.

L3

REPLY TO THE PRELIMINARY OBJECTIONS OF
OPFPUSIT PARTIES TO THE GRANT OF INTERIM
RELIEF o v .

The humble applicant mostrespectfully

submits as unders:=-

1. That the contents of para 1 of the objections
are denied and those of applicaticn are re-
affirmed. The contents of the application of

the applicant are correct.

2e - | That the contents of para 2 of the objections
are denied. Since the respondents are in
possession of all-documents. They were in
position to give proper repdy within time.
The copy of the application alongwith compli=-
ation was serzed in the office of bpposite

parties No. 2 and 3.
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3.

Se

6o

L 2 e

That the contents of para 3 of the cbjections

do notkcall for any reply.

That the contents of para 4 of the objections
are denied. The cause of action accrued to
the applicant for filing the application be=

fore the an'ble Tribunal,

That the contents of para 5 do not call

for any replye.

7

That in reply to the contents of para 6 of
the objectiovns it is submitted that the
contents themselves show that infringement
of the policy has been done iﬁ case Qf the
applicant. It is submitted that the repres-
entation of the applicant was rejected Qith~
out assiging any reason and in the reject%pn
order ( Annexure No.3 ) it is no where
mentioned in Annexure No. A-3 that ihe
representation was not found fit for inter-
ference. The applicant was transfered vide

order dated 15.5.1987 recad with amendment



. &

dated 19.5.1987 ( True copies‘of which are
annexed as Annexure No. A-6 and A- 7 res-
pectivelyQ This clearly contradict the

B allegatiOns of the opposite parties that

he has been transfered after 8 years.

.That in reply to the contents of para 7 of
fhe objections it is submi£ted that applicant
posting in 1987vvide Annexure No. A-8 and A-7
was on transfer from one Division to another
Division under para 5(a) of the policy

{ Annexure No., A-4 )}, The appliéant can be
posjted in another Division, Rmkxhexzam in
the same Stetion undef the said pdicy , but
he can not be transfered to any post out side
any Division‘as under the said policy. The
applicaht can be turn over from one Division

to another Division within the Station. It

is pertainant to mention that policy (Ann-
exure No. A-4) is dated 30.12,1983 and on

the basis of same the transfer order of the
applicant ( Annexure No. A-6 and A-7 ) were]

issued in 1987 earlier to it, there was no
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8.

ce & aa Q?S
AN

by

bar for retaining any perscn at any post

more than 3 or 4 years. Tﬁe applicant is
challanging his transfer by impunged order

as by the applicant has been transfered out
side Division while under policy he can mmx
only be transfered ffom one Division to anoth=
er Division in the same Statiocn to.which the

applicant has no objection,

9 .
That the contents of para 8,0f the objections

- are dénied. The situation of applicant is

similar to the case of Sri G.F.Pandey as the
applicant is also departmental promotees being
appointedias Sub Overseér and than promoted l
to the éost Qf Supdt B/R II and as'per policy
the Deptt. promotees are most suitable for
executive duties rather than Staff Duty was
considered more suitable for Staff Apptt.

It igho doubt the authorities are competent
to post the applicant for Cne Division to
another Division, but they.are'not competent
to transfer the applicant from GE (East)

Lucknow which a division to CWE(P) Lucknow



AN

"z\__’./,; ' PZyﬂy
which is not a Division or Sub Division as

per policy ( Annexure No. A~4 Y. The pdicy
2 Annexure No. A-4 ) is specifically mention

in para 5 (b) thet Gde I should be turn over

from executive to staff and viee-versa.

9. That the contents of para 10 of the sobjections
are denied. The applicant posting order
dated 7.6.1989 ( Annexure No. A-1/1) to
CWE (P) Lko is out side any Division and
respvndentg can transfer the applicant on turn
over basis from one Division to another Divi=
sion or wReEx® within same Sub Division within
same Station. It is submitted that GWE
( Project ) is not a Divifion or Sub Division
but severals divisions are under the control

of ACWE as per para 23 of Section 2 of the

Regulations for the Military Engineer Service

which reproduce belows
23. " ACE's Command is divided into a numbern

of MES Districts each under the control |

of a CWE. Districts are further subdivi.

\ ded into Divisions and sub-Divisions un
- - R
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11.

U

s
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the control of GEs and SDOs respectively.”

gy

Tt is wrong to allege that CWE(P) is a
Division to whih the applicant is transfered

vide ( Annexure No. A-1 and A-1/1 ).

That the contents of para 11 of the objections
are denied and those of para 13 of the appli=-

cation is correct,

That the contents of para 12 ofthe objections
are denied ard those of para 14 of the appli-
cation are re-affirmed., It is submitted that
as per policy ( Annexure No. A-4) the applican
can only be transfered from One Division to
another Division or from one Sub-Division to
Sub
another/Division. The service Rules do not

describe any duties as sensitive pbdst or

sensitive duty or any appointment as sensitiv

i

|

appointment. The applic: t has no objections

to his transfer in accordance with the policy

to any other Division or Sub-Division.



12,

13,

14,

15,

16.

17.

only as per pdicy ( Annexure NO. A=4 ).

L 7 s e

That the contents of para 13 of the objections
are denied and those of para 15 of the appli-

cation are reaffirmed.

That the contents of para 14 of the ebjections
are denied and those of para 16 of the applicat

ion are reaffirmed.

That the contents of para 15 of the gobjections
are denied and those of para 17 of the appli-

cation are reaffirmed.,

That the contents of‘para A16 do not call

for any replye.

That the contents of para 17 and 18 are denied.
Thg@rounds taken by the applidant are tenable
and he is entitled for the reliefs prayed ;

for including interim relief.

That in reply to the contents of para 19 of
the objetfions it is submitted that the
applicant only be transfered to one Div;sion
to another Division and frcm one SubaDivision’;

to another sub-Division in the same station
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18, That the contents of para 20 of the objections
are denied. The application is fit to be
allowed with interim relief.

Lucknos Dt:
VT#0ct'89, Applicant

(s.C. Gulati) Advocate,
Counsel for the Apglicant,

Verification

‘I, Kishan Lal Chopra son of Shri B.D.Chopra
aged about 52 years m-?orking as B/R Grade II in the
Office of GE (East) Lucknow Cantt. do hereby verify
tha t the contents «£ paragraphs | to ,Rare true
to my personal knowledge and those of paras I(Dto
are believed by me to betrue on lzgal advice and that

I have not suppressed any material fact.

(KISHAN TAL CHOPRA)
Lucknow Dt;. ‘ APPLIFANT

O% Cct'89,
A L %\‘?OCATE.

ATI)
HiE APPLICANT

(5.C. U3
COUNSEL FOR
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BEFORE THE CENTRAL ADMINSTRATIVE TRIBUNAL B%X
LUCKIUY BENCH LUCKNON

APPLICATION NO. OF 1989,
K.L.Chopra essa- ADplicant
Vse
Union of India & others., oe s+ RESPOmENtse.

ANNEXURE NOo A=(
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Telg Mily 666

| 001250/L/Turnover/4LSLK/EIC(I)

| CE Lucknow Zone Lucknow |

e

’15" .

5
.

Engineer's Branch
HQ Central Command
Lucknow~ 2

¢ May 87
/6

POSTING/TRANSFER SUBGZDINATES ON TURNOVER* -
Fosru

.-uu

1, The follow1ng postings are hereby ordered'

SlN%? © No & Name ‘3

De51gnat10n

1, MEs-zlozgé )
’ Shri BD Gidwani

2. MES-g40131

~ »hri Mehar Singh

3. MES- 450086
hri KL Chopra

4s  MESw 454923
" Shri Radhey Lai,

e e

S5¢  MES- 223018

e

Supdt '
B/R Gde I-

‘.gupdt S
B/R Gde I

Supdt B/R

. Gde 11 -

Shri SD Porwal | SA Gde I
6§FV\MES-40121
/" Shri lejblr Singh sa Gde I

Posted emarks
From [ Lo
CELZ GE- (W)
Lucknow Lucknow "
GE (w) CE Lz
Lucknow Lucknow
GE (E) . (West)
Lucknow LUCknﬁgé e
/nr:if. 2 /R \
Suh Divn
GE (W)
Lucknow

EEENIWﬁS) -

‘ gmwganhlh\?-Talab

CE cC - CVE {p)
‘Lucknow - Luckr oy
CYE(P)  Ckce

Lucknow Lucknon

FEEAN il
ks
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SiNol MES No & Name

D ! i k
EDe51onablon ;vavxggggg T Remarks

el T i 20 )
e e e s ! - —

ez

1
e -

70 ' F\IIFS‘=3O:\?Q8 ~ ) -~ L
i -1 ) A iy 2(Cln i CE ‘ ) .“ﬁ > -~
Shri GN Triveds 4 Gde TIGE (B} IKO CE 1z
' ' Lucknow

8. MES-439067 —dOm

|  CE Lz GE (E) 1K0
Shri Chandrika ‘ ~ Lucknow ,
Prasad ; - . \

Supdt CECC LKO . GE' E/M—Vige" Shrt
“E/M Gde T B Lucknow yk Verms

Supdt E/M T

‘ - N ’ | V\///;///h  promoted tg -
o i | | - | JE,
x/;o</gEs 470011 - . —

GEE/MLKO CE L7

Lucij;w : {
. |

ﬁ”CEjLZQ GE E/M Lucknow
C ~Vice- SL- -
No 10

hri Rajendra Singh . ~dow -

K tI:”NES-4360L6
) hrl Db Vasdeo

- Lucknow.

e
N

12, MES-246167[ =do-  CE Ly Gl 55)
Shri DN Kanpal ' Lucknow -acenow

. <~
) S \¥ S ORI S ‘
O N . i e
d . / . - .y
. / SR NP R Y
- .t A" .~ e . )

O P L

Laqs, 858 . . GE(w)
1+ 13+ MESe436858 : ~=do=- EEC& Luck now
Shri Hargov1nd ] ucknow
Aw.~/Sha1 .

. . tn dur ing
D e o L *%?%i;)
o N Eon C
L : i ,/} hmhww'

| o | ) Contd ...3
L2 Sk ”;lﬁfij? B : it o




¥
|

9T,

PGS

, | 5, '
MNO EName Qﬁesfgnatlm PosTd T Remarke SN
e L’«; : 5 ) ' v i Ero: To | )
M.M,:s-467666 o R X,

Shri Rajender Singh Supdt E/M cwE(p) 1KO GE (Weast) A
. Gde II ~ Lucknow
15. MES-439013 ~do- EE l((i’leat) - CWE(P) LKO
. ucKnow ‘
Sh.rg. KN Das | : Divn
16, MES- 44191g | ,A—do- CE LZ LKO GE E/M  Vice
: Shri Ajit “ingh W Lucknow Shri
. ' Suljan
. (N Singh
o \ E/M 11
. : | Promoted
< & Posted
LRE (w toy out.
17 }mss-455124 | -do- CECC 'LKO AGE Efy Ko Vice
Shri SK Roy - o .Luckndw * Shri-
\ *. JS Bhasin
A& _. ;lgromoted
o | | | - o E/M I
. MES-—194011 - g~ 'CELZ G E/M  Vice Shri
Shri GP Sharme 17 . . S Lucknow *Af Wadhera
- ) promoted :
' ~¢ %o E/M Gde
18, MES~ 437817 | | o '
- -Shri Harish Kumar ~0o- CE LZ Lucknow CECC
S ' o Lucknov!
18, MES- 445;02 N o GE(E) LKO .
Shri HV “omar "Supvr BfS BSO F/s Lucknow
N ¥ : Gde I Yard No 1 ucknow
20, ME§-445117 - | GE (E) LKO |
 Shri BB Pandey «do-" CE LZ IKO  BSO F/S
- Yard No 1

}//];?[/)(7/ Contd...4




B .
e - &

v , .

Lo~ MES™No & Name 0931gnat1é7/ Posted Nema=ls %,
il ¢ o Fron ‘o - )
F ) - oo &
By #¥5.43i210 SK Gde II GE Z/M ILKO  IE {W) 10 Vice Shi,

. Shei SP Bawa ' . o Yadava
- . - ' S TE -

A .
; ) T aave "
n w% 'Wﬂ&zmywd
fﬂjflkf_ > ggﬁfy’ | 0 tenure
_ \ - statien,
22, MES- 455283 SK Gde II  GE (W) LKO BSD CDS e, o
Shri MY Kidwai | 4 | () KO o 700"
?romoted

o KX

2 NO TA /DA_and joining time is admissible,
3. love to be completed immediately

Jae
- &%+ ALl moves to be completed by 10 Jun 87 and CE Zone will
submit his confirmation by 15 Jun 87 for information ofAddl C:= this
‘HG, Also &ndividuals serving on staff will move first, AlL veprecontation:
if any will be entertained by 15th May 87 through- droner chenrel .
OS¢ Please also note that tenure repatriatee wili’ ' aciuster
accordingly by this HQ after local fturnover in CE'e disnal o e
carried out, '

- This has the approval of Addl CE this HQ,

e, - -
(PR Bharucha .

- Copy to:=- : | . \//;/' ﬁ Chief Enoineer
P, " ”‘:. ; WE (P) Lucknow’ 4, GE E/M Luck now
| éak&j% gE,East Lucknow'

GE (W) Lucknow
ACE MES Bakshi Ka Talab

RW N
5 v

IS

E10B (Adm)- for information and_necessarv z c+3 ',
,‘ElD, E1D Ser Gp Posting l:oJ.der‘;.,.

Pt

o

]
. v e e e e ce e e e
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BEFORE THE CENTRAL ADMINSTRATIVE TRIBUNAL

LUCKNOW BENCH LUCKNOW

APTLICATION NO.  OF 1989,

K.L.Chopré eesssss Applicant,
Vse

Union of India & others. esess Respondentse.

ANNEXURE NO. A-7
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“th" /‘

<‘:’:‘” < : | g
/ erfs Branch \\/\yz( \[j

’*810"”1” 665 \\09\ 5 ol Cormend

4 @é . .Luoknow-* 2 . 87
9 QFJTuwowr /45/ /[s1Q) | q Ma}'

"h'l { PEasineor
© imcknow Zone L ucknow

5 mﬂm@;imwmmuﬁo :

1. Rcf eYence this HQ letter Yo 91&32’1;"3)‘ 9012.5()/1/'1‘111110\'91‘/45%13 ) %)
1 mted 15 ey 6T

— -— -~ -—)— : -— - ;

2, Th—, fol]nwmg amendments ere he: eby made to this HQ letter

. under refsrnncm- : , ¢ ‘
’ - _\, ) -

pPara -1 ammst §er:ua1 No 3 wder oolounn posted to

! . -

i For ¥ G2 st) Lucknow ‘. -~

o / AGRE mas% Dakshi Kae '.I.‘alub:'} /H[/C’ 0& .Cw/ o(«,_, ,B/ /] §2—
/‘ Road v EE' {weqfs w ‘only -N/
BT ¢ EAST 20 A/Q /2 c}M D0

k L e vara L Sfemst senal No 1% undm' COIoumn poete,d tog '

~ e . . .. o

" For "(EE/MLUCknow K

A 'Bead " GE (W) Lucknow ®
- ) F

_ :3.' . .othpr en‘trles will hold goodg
Pyl G

B
;’
)

Sar

‘ ,‘__,_..-—-""'
(RR Dhurucha)
40T -
Gm.e ?nr'meor

1. cua (P) mcknou z. cg (g) Lucknow 3. (w) Lucknow

A
4. & E/M Luclcnow Se AGE . (Mj.) Dafshl Ka Talab. :

'ﬂg,_Elo, EID Sor Gp Postl s Folder '-’ RO B ,

-

-~ E10D (a.dm) - for m;or'na,lon txnd ne',oéssary action o+
‘% ;. _.

.
-

PO




- was panding; but th

R s eed P he et Merea satee o e .
e e by s .
A

v e Q
Lo THe CEMVARL a0 T s r&al 1V - ol SUNALY . ‘

AR NG e Qé

e anen i ST S TR SN ' — \‘
- y . )

Mraan Mekin L) Tedeise = e om e oo Spplicaat
‘J (ARG ) .‘;
‘) M Al'/ ' | 1 I/ L,'l’ “ P :_‘\'.
U 044 No, 605/89
W . - _ \ . !
Hon!' mr, D,K, Agraual, J.M, ' Q(/l')“

dept Mr, R, Bolesuhramaniong A, M,
2

We have heard Shrl V, X, Barman, Learned

Counss) far tha applisent,

The applicant has a g3 iavancex§2.that he hes.. buan
transferred from o eunsi£iv:M;oat to & rionsensitive
Post curtelling the usual tenure of 3 years, The
learned coungel epeciilcully pointad out thot this
curtailment of tenure is a-stigma and cavaea humilie-
tion to his cliént. He hes oontendsd thut th& varlier
trensfer from non sansitlle post to eenaitive post had
been done even when e charge sheet egainst his clisnt
at nou he haa auddanly been ordorad

back to non sensitiye post draatically ourtailing the

tenure perifod, He has alsg allegad that the prooeduru

FoT altering tenure has not

————
-

baan ?oiloued and that the

trensfer ordsr yag . ‘s8quel to certein anonymous

comp;niuta otc, He has alse ‘8ought en {nterin roliof

that pending diaposal of the applicatlon, the order
o

dated 19.7.89 according to ‘which his cliont has to

mova gt h“ahr° 41/1/09 e atayad during tha pendency

of the abovs applicatiun. o

This case is- considered Pit fPop adjudicstion and ap

interim stay of 14 deys is alag granted,

List this case Por hea -ing gn vgmibSlgﬁZg“JmlT

on 10-A=49 ‘ e -

Sd/- _ o Sd/;
A.m, 28/7/89 Jom,
(Sns) 7 ('L,\,Lh_g
Q—ATT% ~£o“j\w( s

D, \M)

"“”77”31 [¥e
¢ D. BEY }
3ECTION OFFICCR

Centrai Administrative Tribunal
Allahabad,

-

>

.
\’*”‘r



